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Notes of theRgistry 	t• 	Order of e Tribunal 
- 	

' 	 - 

- 	12.9.2005 Presenti The Hon'ble 'Mr.Justice G. 

	

:ç!p;:t:icn S'i kth' 	 Sivarajan, Vice.iChairman. 
.bi: Es 	L :, 	 '. 	 ' 	

•' 	 ' 

COSEt'd d]PCj, D c; 	
, 	The applicant, pursuant to an 

employment notice No.1/2003, applied 

- 	 .....................
a for the post of Group. 'D', •  (rackman) 

5- •0'• 	• 	• •' 	 - J 	01 
under the respondents. His,Case' is 

- Dy. Registrar 	
• that he had passed the qualifing 

- 	

I , 	 written,examin'ation, physical efficie- 
I 	ncy test and had also appeared before 

- 	 ' 	' 
the respondents for document verifica- 

• tion. His grievance is that his name 

is not seen in the final select list 

piblishéd by the respondents, it is 
I 	 his case thathe made arepresentatior- 

1 	 'J daced 228.2005 (nnexure-13) before 

the second respondent' on 228 .2005, 

but the same was not accepted. It js 

also/ stated that the of1fle of the 

j second respondent had °iLned the 
a, 	• 
applicant that his name was 'not inclu 

• 	' 	 ' • • 	 ded in the select -list for the reason 

that there was dissimilarities in the 

iphotográph submitted by him in the 
• 	

S 	 app1ication form in the year. 2003 witk 

that of his recent photOgraph,. The 

applicant withott pursuing the matter 

S 	' ' 	be fore 'the respondents have appraochel 
5 5 	 0 	

0 	this Tribunal for direction.' to the 

second reap&ident tapp'oint him 'in 

the Qroup''D post (Trackman). 

• 	' 0 	' 	 S 	,• 	,,,, 	,,,,'• 	0 ''• 	" 	•0 

Cont - 
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O.A.235/2005 

Contd. 

12.9.20% 	 X have head Mr. 	 lear- 
ned counsel for the applEcarit and Mr.J 

L.Sarkar, learned counsel fr tho Rai1-
ways. ,i am afraid the re:Liefs.sought 

• for by the applicant cannot be granted 

in this application. I the reason 

al1ed to have been given by 
7,4 	• 	 - 	 - 

tie r3poridènta to the applicant and 

rnentioned above is correct, the respon-

dents 'ought to have affordan opportu- 

flu pity to the applicant but that does not 

mean that the applicant can stra.tghtway ,  

approãchthis Tribunal. Zf the applicar 
• 	: 	is so. advised, he can. fi le a fresh 

representation. before the second respo- 

	

/7 	 dent I  within two weeks fran tday'. If 
• 	 fl. 	 'fl 	

• 	 •• 	

•• 	 ;. 	 •- 	 •• 	 •• 	

•• 

any such representation is filed, the 
__ 	 • :, 	same will be disposed of by the second 

	

i 	/•-V 
	respndent by a.- speaking order expedi-- • 	 I 	

tiou4 Ly. 

The O.A. is disposed of with 

the above observations. The applicant 

ç'fr 	will prouce this order before the 

secohd respondent albng with the repre. 

senttiozfdcomp]j.'ance, 

fl 
., .• 	

fl 	 . 	Vice-Chairman 

-, 

• 	 fl 
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DISTRICT: CACHAR 

IN Ti-lB CEt\TTRAL ADMINISTRATIVE TRIBUNAL 

GtJWAHATI BENCH 

ORIGINAL APPLICATION NO. 	/2005. 

Sri Monotosh Das . ...... 	. .. . . . .. •.. .Applicant. 

- Versus - 

'The Union of India & Ors . ...............Respondents 

LIST OF DATES : 

12.12.2004 : Applicant appeared in the Written Test for 

the post of Group-D ( Trackman ) under Category 

No.. 01 of Employment Notice No. 1/2003 

10.05.2005: After qualifying the Written Test 	the 

Respondent No.3 issued a Call letter to the 

applicant for physical Efficiency Test vide 

letter No. RRB/G/41/10 

23.06.2005: The applicant appeared in physical Efficiency 

Test held at Maligaon Railway Stadium, 

Guwahati 

23.06.2005: After successfully qualifying the physical 

Efficiency Test another Call letter for 

Document Verification was issued to the 

applicant by Respondent No.3 , vide letter 

No, RRB/G/41/10 . 

Con td. . . . . . . . 
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5) 24.06.2005: Applicant appeared before the Concerned 

authority for Document verification with 

all his Original Certificates,testimonials 

06.,12..8.05 List of Selected candidates for the said 

post were published in the &nployment News. 

22.0e.2005: Applicant submitted representation to allow 

him to know the reason for his non-selection 

in the said list 

Filed by : 

ldvocate 
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DISTRICT: CACHAR 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

MAHATIBCH 

ORIGINAL APPLICATION 1o. 	 /2005. 

Sri Monotosh Das  . •...................... Applicant. 

- 	
- Versus - 

The Union of India & Ors . .................Respondents 

I N D E X  

Si. No. Particulars - 	 PagNo.-- 

1, Original Applicantion - 1 to 

 Verification - q 
 Annexure - 1 (0 

 Annexure - 2 

 Annexure - 3 P. 
 Annexure 	4 13 

Date:  6/1 ~ // Filed by: 

F'~i 
Advocate 
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DISTRICT: CIcHAR. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLICATINNQ.. 	 J2005. 

•- BE2WEEN -- 

Sri Nonotosh Das 

8/0 Lt.. KIrti Cli. Das 

/o- Viii. Barnipar 

p.o. Saichapra 

P.S. Sjlchar 

Dist.. Cachar , Assarn 

.Applicant 

- Versus - 

Union of India 

Represented by the 

General Manager , N.F. Railway , 

Law,Maligaon , Guwahati -1, Assarn 

The Chairman 

Railway Recruitment Board ( RRB ) 

Guwahati , Station Road 

Panbazar , Guwahati - 1 

Coritd. ...... ...  

ct  moxA 0" 4r~4- 
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The Assistant Secretary , 

For The chairman 

Railway Recn.iitment Board 

Station Road , Guwahati -1 

The Divisional Personal Officer , 

Lumding Division , N.F. Railway 

Lumding, Dist..- Nagaon , Assam 

.. . . .... .. . . . .
Respondents. 

DETAILS OF APPLICTIO ;- 

 Name of the Applicant :- Sri.Monotosh Das 

 Name of the Father 	:- Late KirIi ch. Das 

 Age of the Applicant 	:- About 35 years 

 Address of the Applicant:- Sri Monotosh Das 

5/0 Lt. Kirti Ch. Das 

R/O Viii.- Barnirpar 

P.O. - Salchapra 

P.3.- Silchar 

Dist.- Cachar , Assam 

Con td. . . . . . . . . 

&. 
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REASON FOR WHICH APPLICATION IS MADE :- 

The applicant applied for the post of Group-fl 

( Trac)man ) in the Railway Recruitment Board in the 

year 2003 , after duly qualifying written Test ,Phys±cal 

Efficiency Test and Document Verification, list of the 

selected candidates was published in the ployment News 

dated 6-12 August 2005 by the Respondent Authorities and 

the applicant's Roll number was not present in the result 

sheet • Thereafter he made a representation on 22.08.2005 

to the Respondent Authorities but they refused to receive 

the same 

SUBJECT L'T BRIEF :- 

That the applicant is a qualified candidate and he 

applied for the post of Group-fl ( Trackman, ) under ate-

gory No, 01 of the Emplo'ment Notice No, 1/2003 advertised 

by the Railway Recruitment Board in the year 2003.Accord±ngly 

the plCa.rj was called for Written Test held on 12.12.04 

wherein he appeared and came out successfully . Thereafter 

the ppil1iCa7t)was called for physical Efficiency Test held 

at Maljgaon Railway Stadiu , Guwahati on 23.6.2005 and after 

duly qualifying the said two tests , the apj1 	was called 

for Document Verification which is the last formality before 

appointment and accordingly the appflca'-d appeared before 

the concerned authorities with all his original Certificates, . 

testimonials etc • Then the list of the.selected candidates 

was published in the nplomient News dated 6-12 August 2005 

'I 
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by the Respondent Authorit±es an,the applicant was, 

shocked and surprieed when did not find his Roll No. 

in the said list . Thereafter he made a representation 

on 22.8.2005 to the Respondent Authorities to )ow why 

his Roll number was not present in the result sheet as 

he su1nitted all his original certificates . But 	they 

refused to receive the same and insteed , the Respondent 

No. 3 informed the app icnt  verbally that applicant was 

not selected due to dissimilarity in the photographs su 

mitted by the pLivJ with the application form in the 

year 2003 and his recent photograph . Hence being aggrieved, 

the applicant has approached this Hori'ble Court by filing 

this original application 

JURISDICTION OF TiE TPIBUNAL :- 

The applicant declares that the subject matter of 

this application is within the jurisdiction of this 

I-Ion'ble Tribunal 

LIMITATION :- 

The applicant further declares that the present 

application is within the limitation provided under 

Section 21 of the Central Administrative Tribunal 

Act. 1985 

Con td. . . . . . . . * 

11z- 4)04 
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BRIEF FACTS OF THE CASE: 

That the applicant is a citizen of India and a 

permanent resident of Village- Barnirar , P.O. Saichapra, 

P.S. Slichar in the District of Cachar , Assarn and he is 

entitled to all the rights, privileges and protections 

guaranteed under the Constitution of India and the laws 

framed thereunder . 

That the applicant being a qualified candidate 

applied for the post of Group-D ( Trackrnan ) 	under 

Category No. 01 of ploent Notice No. 1/2003 	for 

Lumding Division in the year 2003 and accordingly quail-

Lied the Written Test held on 12.12.2004 

A Copy of the Admit Card issued to 

the petitioner is Annexed as 

Ann exure -1. 

That thereafter , the applicant was called for 

Physical Efficiency Test vide call letter No, RRB/G/41/10 

dated 10/05/2005 Issued by the Respondent No.3 Assistant 

Secretary for Chairman , RRB Guwahati wherein the applicant 

was asked to report at Maligaon Railway Stadium,Guwahati 

on 23/6/2005 at 06:30 A.M. for the test under the Roil No. 

24686652 

A Copy of the said Call letter dated 

1o/5/2 005 is annexed as Ann ure- 2. 

Con td. . . . . . . . 

£t 1'Lox4o 	J. 
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That thereafter the applicant appeared before the 

Concerned authorities as per the venue and time given to 

him in the call letter datc;. 10/5/05 for the physical 

Efficiency Test and he also came out successfully in the 

L._L_  CSL4-.  
 . 

That subsequently , Call latter was issued to the 

applicant for Document verification vide letter No.RRB/G/ 

41/10 dated 23/06/2005 issued by the Respondent N0•  3 and 

through that letter the applicant was asked to attend the 

Office of the Railway Recruitment Board , Station Road , 

Guwahati -1 on 24/6/2005 at 10.00 A.M. for verification of 

Original Certificates , testimonials etc. as he had qualified 

the Written as well as Physical Efficiency Test 

A Copy of the said Call letter 

dated 23/06/2005 is annexed as 

Ann exure -3 

That thereafter the applicant attended the 

Office of the Respor dent authorities on 24.6.2005 at 

10.00 A.M. alongwith all his original Certificates 

testimonials etc. since that was the last stage prion to 

appointment as because the applicant had already quali- 

Lied the Written Test as well as Physical Efficiency Test. 

The stage of Document verification is only a formality and 

if certificates and if Certificates and testimonials as 

submitted by the applicant earlier are found to be true 

after comparision with that of his originals , then there 

can not be any ground for deprivation of the pplicant 

for getting selected for appointment 

That to the utter shock and surprise to the 

applicant , the result was finally published in the 

mployrnent News dated 6-12 August . 2005 wherein the 

t 
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applicant's Roll No. 24686652 was not 'present whereas 

altogether 2670 numbers of candidates have been provisi-

onally found eligible for appointment 

S. 	That thereafter the applicant submitted represen- 

tation, dated 22/8/2005 to the Respondent No. 2 praying 

for allowing him to know on what ground he was not selected 

for appointment at this final stage but most unfortumately 

his representation was not even received by the Office 

of the Respondent No.2 . 'nstead , the Respondent No3 

verbally informed the 	 applicant on 22/8/2005 the 

reason for his non- selection was due to the dissimilarity 

in the photograph su1'nitted by him in the application form 

in the year 2003 with that of his recant photograph 

A Copy of the said representation dated 

2L/2005 is annexed as Annexure - 4 

That the applicant's Fundamental Rights have been 

violated by the Respondent authorities on extraneous consi-

derations by illegally depriving him for the post of Group 

-D ( Trackman ) under Category No. 01 of Employment Notice 

No. 1/2003 . 

That the selected candidates will be issued 

appointhient letters soon and as such urgent interference 

Of this I-Ion'ble Court is sought for in the matter so that 

the applicant also get appointment alongwith the other 

candidates 

That the applicant has no other alternative and/ 

or efficacious remedy and the remedy prayed for is just , 

adequate and proper 

j4&- cQ 



-8- 
w 

12. 	That the applicant has demanded justice and 

the same was denied to him . 

13. RELIEFS SOUGHT FOP 

In view of the facts mentioned above , the applicant 

prays for the following reliefs :- 

11 

To dirct the concerned Respondent Authorities to 

appoint the applicant for the post of Group - D 

( Trackman ) - 

Any order / orders or direction as Your LordshipS 

may deem £ it and proper and in accordence with law 

in order to give full relief to the applicant 

And for this act of kindness, Your applicant as in duty 

bound shall ever pray 

14. LIST OF ENCLOSURES:- 

• (a) A copy of the Admit Card 

(h) A Copy of the Call letter for Physical Effeciency Test. 

A copy of the Call letter for Document Verification 

A Copy of the representation made by the applicant to 

the Chairman •, RaIlway Recruitment Board , dated 

22.8.2005 

15. LETAILSOFPQSTMJ_ORDERS:-  

Postal Order No. : 	O 

Date off issue :  

Issued from 

Payable at 	S 

. .. .VerificatiOrl.. 



; 

	

I 

yE R I F I C A T I 0 N 

I, Sri Monotosh Das , aged about 35 years , S/a - 

Late Kirti Ch. Das , Resident of Village.- Barni_rpar , 

P.O.- Saichapra , P.S.- Slichar , Dist.- Cachar, Assarn, 

do hereby verify that the contents of Paragraph No.s 

J..LLI6 ,) 	 of the application are true 

to my personal knowledge and the contents of Paragraphs 

No. 4 	are matters of records , which 

I believe to be true and correct and the rest are my humble 

prayer and Su}niSSiOflS before this Honbie Tribunal 

And I sign this Verification rr this the 	day 

of September ,2005 at Guwahati 

Date :.... 6 Cl/ 2,(,O~r 	 a, b 

Place :- Signature of the Applicant 

) 
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- 	-  
12 	12 	2004 

P0 0At,CHAI'IA 	 . 	. 
VII 	tNIlk 	 43 

nini OWI lAr 	- 
(kIt 	t 	/l 	gIll 	II 

onvi Hn 	Ifl O0O0I 	liii fll(fU 
Aq9AM 	 tWIt I yAlIgH 0111011AM 

_(lUt 	nlgri 	ftI(ggw 	lItIS 	'Il3flhgif(3llOfl-Itvg)gIflJ11 	• 
OANDIUM I'M WI 0 T 10K MAi 	AWr1! ON 

. 

1111I4l 	ON 0iiUf(I,I 	I 	WfI..L tIf 	J/LifU?Ji -.. h,till. 

FlAIl Wt? 	All 
(;ANH nI lAl I3 (JfiI.,Y : On I.)r)dUIfCafl of fishi lOIlIs.I 	V 	i 1111113t(153 	Irr'o 	tlIv.1 	I 	y 	Ifillway 	III 	ti(3(IPilli 	(It1I3I 	I 	lily 

[ 	

I  to fSILCHAR lit 	il 	hi' 
3 

ivaiiablp iJplo 
[ 	

22/i2/2OO4 	
J 

iiittniit 	flolh 	i 	3131id 	lllcr No 	r (Nfl 	II 04 / 	(Cf 1 	JII 	ii 	ni) 

4) 
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RA' WAY RECRUiTMEf\1I HOARD — GUWAtAT 
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It 

a J i 	

CALL, LI Ill R J'QU "YiC1& El' FLU 1NC\' 
- --- -. 

V.. 

. 	

. 	 I):rI: 1U105/2(){))' ___-". 	

- 	
l.. 

IQ'?)f5SJf DAS 	
t II) S\I,t:i LAI'RA 

 

"iLl. DARNIRI'A 
CACHAR 

iWfl No.: 	 * IMPOR'ri\N'r * 

PASif YOUR 

RIC1jNI SlGNiJ) 
iUCruj(j)re ,rJ/ScJc.ii,, for the post of Group - I) uinIc 	

PIJOTOGRAPI 
Category No.01 tf Enrployrnctrt Notice No. 112003, 	

IIERJ 

With  reforencc to your applicatiofi for the post rnen(jon:ed above, in response to the 
Lrnpioymfl Noti 	ci:d, you  are 

 hereby advised to reo at Maligaon Railway Stadjurit, 2 3/06 12005 at 06:30 A.M. for Physical E fficiency Test: 

ale CandilQ (I) &trot 
"I  be  able to lift and carry 35 

kg of w&gtI for a disIan0 ol 103 'uacterc II) 7 

	

aria Ch3n0 V. 	uI 	ulting tho weight down 	(ii) SJ'Ould li aJj Ia run for 	dicIouuc. 'it 

'rri:l,;r. no 7 nninut 	ii one chance 

(i) Sl;!j be blc to lift and carry 20 kg of weight for a distance of 100 meters in 2 

ehinriles sri one Chance 	
iIhout pulling the weight down, and (ii) Should e abte to run fr 

	dlslanr.,, of 

'too irieliq i '1 rnir L ( 05  in eric Ch3ne. 
I. 	.1 lu (This I 	_'__. 	V uve nor in iteIl enhilIü you Icr; elecIion 
2. 	You  are  diroctod to brfg 

yourOwn sports kit 	
sho etç.} roquired 

 or the Physical Etticloncy 105i. 	
V 

of 	Physiai 	tfrrJCncy Tosi Will ti dCa; 	on  I1 	SrIsIlfl d:iy ni ti1i,e Who duality in tire 	l'yie;,J 
l('cincy icst wifi b requice ro report ro oftr 

	
otth RniIayBcc;ujtmont Board, Station floOd, Guwii 	—1, un 

he nc: day a 10:00 AM. far Document Veri(icaUon 

, 	
You should bring your oiiclinM VIII Standard or above Ce:liui; 

	isrred by Ilic c0nIpetcsi authority lr vCtilk.,lji of 
your uJat 

at birth a Jcolior,aj quatif,c00 etc You sbuld aio hn 
:111 of  your  riiurai Cortiticatcs arid fl'ktlrt: t  

of r,r.ifjjcuj:rtjoo and oriw:1Js issued by the (CSPCCINC 
Uoaid/Couirj IiIy along with epO,iaurce Ou'l OItiu'r 

ccrt ,
(c01e5 caste c "flc:it.' if any I! th On flats ci CCntficaIcs/jnaIksshceih not been received horn 

then PrCv 
onal pass ce:1th,ie and marks.sheçl issued by tile 

rCpWIiVO 
', ll.utd be P(OdCif 

You a (0 a krr dir ccIe to tiring 
the AlIO ted I'lrOlOat Cofries of alt or icjiira I car li1icir 	a ui'J air;, ik 	;l IOu t'l ill (I 'ii ii 

CeItit,Catps along with the onigin 

G. 	Yen may be subJoct,.d to rO.OXarnj,)aUon during Ih Process 
of ve(jticntlon 

of dor.uinernta (iii;, arid you iIrni:Id 
CWnI prcpnrj for tI,o salIne. 

7. 	
Your alterrdamnco may be u•qurmcu for more than one day 

(, dale a merniii)fld ahovej and you sh!d c , , , :,. 
p;;;:rc.J icr Iht. 

II. 	
Request for.postpo:ienra;,t of the (late 'uonlione(l at,ove wtl not be conSi(jO,O(1 and no fur thor i:hrau,u:,, viill 

 
given. 

It y ou we in 0i vim:': pk: ~vul bring uo Qectru;, Ce' tit,i0 ltoi 	vun,r CnunpICyi, t sting WI rich OU Will ii 'St t) 
CO;is ,dercd tar th pot. 

10. Approaching chairmarn it 	and/or his Secretary darecity or 	b iadarectt/ y a Candidate or Oflyhody on h 	r. i5/irr Irh,ilf 
rc'rucstin undue corisdCrAti 	for 

the recruM;nnt wilt remade; a CandirIOte tiabia  for (,isslur,tsljcaIlorl 

ii.(r

orC ,5 Tc3fldid3tCS only) . 	 V  •  

Oil production of this lette, you are entitled to travel tree by thu Raikiay 
in Second 	from SALCHAPRA  

to GUW 	Sttfi1 arid back, This pass wit! be vmrI 	to flifli '.47. n.niiwry 
uoardi letter no. E(UG)lt.84,lS;7 'thtau 23/i 

1184).' 

Jun for .&gfneer P. W. F), 	 rOt CHA1jMA URn — tJwf'JiA ii 

Slichar Rural Road ' 	 ioi 
SLLCUAR-. 8OOL 



CALL LIcFFEI( for DOCUfI ENT VERI I'ICATION 
I )ulc: 23/0(i/200.i 

RAILWAY RECRUITMENT BOARD — GUWAHATI 
STATION ROAD; GUWAIIATI-781 001 

•1•0, 

I'1ONOTOS11 DAS 
11 0 SALCIIAPRA 
VILI, 13ARNIRPA 
CACI (AR 
LiIc&ciiA 	uiii 

Roil No.: 	24686652 	1 
Sub.: 	Recrir it men I/Select Ion for lire pos( of Grun p -- I) 

under Category No.0 I of Employment Notice No. 1/2003. 

.. 1

, 

1 .'. 0v 

As you have qualified In the Physical Elticiency lest, you are hereby advised to attend the office of 
Rafiway Recruitment Board, Station Road, Guwahati-781001, Assam, on 24106/2005 at 10:00 A.M. for 
verification of original certificates, testimonials etc. 

1, 	This Call Letter does not in itself entitle you for selection. 

You should bring your original Viii Standard or above Certificate Issued by the competent authority 
for verification of your dale of bit Iti, ntitunhiorrn1 qiiniificntiun etc. You should niso hr log all of your 
orIginal cnrtiflcntos and innrkn.nhonta of Mnlrictilntioii mid onworris lsuod by urn rnsmctIvo 
flonrd/CounciilUnivnr ally along with expor lorico nod other cortificatos, caste cot tilicoto, it tiny. If tire 
orIçjlnnI 	of nbove cnillficninnhoniket nhinoln hove riot bonn innlvnd frorti 
tttinrii/(oiariclI/t,Irilvnreity, 	Ilinii 	I1rvinhiiiusul ,iiin•r 	cuuhiliu:iulri 	ritol 	uiuirkn iirnota 	i!'uIunI 	by 	the 
lnspnrttivn tiontrl/Crirrrru:iI/tlrthvnrnihy ruinnitut lii, iriulIi.rl 

You are also directed to brlriq thu Attested Photostat copies of all original corhilicutos arid rirarks-
&heota and other certificates along with tue originals. 

You may be subjected to ro-oxaniiriatiori during the process of verification of documents etc. 
and you should come prepared for tiro sanie. 

Your attendance may be required for more than one day (i.e. date as mentioned above) and you 
should come prepared for that. 

Request for postponement of tire date I venue mentioned ntrnvo will not ho conaidorod end no 
further chance will be given. 

7, If you are In service please bring No Objection Certificat& from your employer, failing which you 
ci 	 will not be considered for the post. 

kJ 

. 	 8. Approaching, Chairman, RRf3 and/or his Secretary directly or indirectly by a candidate or anybody 
on his/her behalf requesting undue consideration for thd recruitment will render a candidate liable 
for disqualification. 	 . 

j 
9, (For SC/ST cand atos only) 

On production of this letter you are entitled to travel free by the Railway in Second Class from SALCHAPRA 
Station to OUWAHATI Station and back. This pass will be valid up to 0310712006, 
(Authority: flliwny Board', letter no. E(NO)ll.84/RSC/122 dated 23111104). 

ASSISIAN FcR F TAR V 
' For Ch1AIrMAN. RRD - t3L1j11J,LL 

i 
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.A1 c4 4Hl4 W4 	k idHt1 IItP 	tS$•HI 

to the post of GroupD 	under 

CategOry Nb 01 of Empj,ornent Notici ho. 1/201W 

Ropect 	Lir , 	 - 

1 	
Xt. 	LC 1 ti 	Co,t.h to Your icL111 r'oLJ' Wr1, 1 

quii 	th Si c3ctior ior th port of Crortp-O unctr'jr 

CtoOi?fNO 01 or 	piontnt. noti 	o. i/200L ThnL nfLr 

passing he Writtcn Exam , I was called for phy1.cr-1 3fJtcJ-

cncy 	t rnOor Roll. To. 24cs3G652 or 23/6/0 nt 6.30 AM 

j, riO riflEl! 1 I 	1n +1 	rriiii e and thttbY W!11 	Ct11 ((1 rOT 

Documrv 	iftcrft1.Ofl on 24/06/2005 	10 t.M. 

, 	ttIt 	 ItO1,01n (. t 	 J. 

wvi 	niutih tkrn hOcl when I fO 	}11 nr flr)1 1 Mod. wr 

not 	uis Ln t1 	Lrffl1t, 	ru rjr 	F I 
 

n 	 1,1C grve 

cern o s to why my nflfle ( Roll No.) ws not piblL91i 

ti I 	I i 	 r, vtii 	I - 	1 	1i 

why myRoll. No. was not there in the result shrrt  

I have produco'l before you  M11 my 0rtçin1 Lt hnon lr1 	(I 

documents to your satisfaction as asked by your 90 0ds 2 1f 

Thanking you 

tc 

The 22ndAuq/2005 

4 

Yourn fi.1,4:hi i 2 i.1.v 
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